RAJYA SABHA [24 APRIL, 2002]

My suggestion to the Government is that it enacts special laws, which
may be used in rare cases when the State is prosecuting dangerous criminals.
| would suggest that this law be called the Protection of Material Evidence Act.
The legislative intent of this Act would be that in sensitive cases the
Government should identify important prosecution witness and if in their
opinion a conviction can be recorded on his testimony by the court of law, he
should be taken into protective custody before the trial and be given necessary
protection so that he may truthfully depose in the court without being subject to
coercion, duress and after the material withess delivers the testimony he
should be given protection for a prescribed period, to save him from any
retribution by the accused or his associates. It is my profound hope that if
protection is given to a material witness pre and post criminal trial, the ends of
justice can be met. Thank you.

Need to set up an international airport with night landing facilities
at Visakhapatnam in Andhra Pradesh

DR. T. SUBBARAMI REDDY (Andhra Pradesh): Mr. Chairman, Sir,
Visakhapatnam is one of the most developed industrial cities in Andhra
Pradesh. There are a large number of industrial units in Visakhapatnam such
as Hindustan Shipyards Ltd., petroleum refinery, Visakhapatnam Port Trust,
Dredging Corporation Ltd. and Visakhapatnam Steel Plant. Besides these,
other industries are coming up in this area and the city is developing rapidly.

In spite of the importance of Visakhapatnam, unfortunately, there are
very poor airport facilities and it also does not have a night landing facilities.
There is a need to increase the length of the runway at the existing airport for
landing of larger aircraft.

In view of the liberalisation of economic policies of the Government of
India and the keen interest shown by the foreign investors in establishing the
industrial units and also thrust on exports and imports through Visakhapatnam
Port, there is an urgent need for having an international airport at
Visakhapatnam.

This issue was raised by me in the Lok Sabha on 28.5.98 and the
then Minister for Civil Aviation on 27" January, 1999, had communicated that
a High Level Committee to study the possibility of upgrading Visakhapatnam
airport for AB.320 class of aircraft in all weather conditions was taken up by
the Government.
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In view of the above, the Government must take a final decision on
this issue of setting up an international airport and night landing facilities at
Visakhapatnam early. Thank you.

Closure of Gurudwara in Kuwait
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